e o Membes .
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“Shri Auf Bhari Vajpayee, M2

sentenced till rising of the Court under
Sectionn 188 TPC refenscdl todsy™

“Ihis is from the Superintendent, Central
Sail.

% 8 ot of §—

This is from the Additional
Judicial Magistrate, Delhi

“l have the honouy to inform you
that Shri Atal Bilhari Vajpayee, Member
of the Lok Sabha. ...

Tt o, w9 g < ot A
K3 Ty &Y mar

sfy vew fagrdt sradedt (varfeare) -
2 fer gy AN wr A ¥ 0

QST WA : T AY 66 WA
¥ ¥ Hfew qgr e e g A
At BT ge §1 Mosaym

Chief

“.. .was tried at the Central Jail
Court before me on a charge under
Section 188 TPC for violating the pro-
visions of Section 144 Cr. #C. pro-
mulgated by the District Magistrate,
Delki on 23rd March, 1974, On 25th
March, 1974, at about 10 A M., alle-
gations were read over and explained
to bim vide notice under Section 242
of the Cr, P.C. and I found lum guilty
of the he was sertenced to

i
1
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Rule 37T

SHRI ATAL BIHARI VAJPAYEE:
They have erred aliright.” x vy

MR. SPRAKER: This js from Shri
K. N. Shwmsa, Superintendent, Centjal
Juil, New Delhi:

“In opatinuation of this offic ph~no-
gram  dated 23-3-1974, 1 have the
honour to inform you that Shri Atat
Bihari Vajpayce, who ‘was admitted
in this jail oa 23-3-1974 under section
188 Cr. P.C. has been releated today,
25th March 1974 as he was semtenced
till the rising of the court. This is for
your information.”

He thinks perhiaps that, by sending one,
the Speaker is mot satisfled. This is the
seventh one!

w§ warae P § 37 fy gw 2y
ot At sy, Afew wreddy o & ol
wraarna §

o 780 qwo Wt (¥TAYY) :
dur oY qwar § fr WY M wwr &)
QY AAY X wEn-ga strana feqrgh

12.57 by,
MATTER UNDER RULE 377

SRORTAGE OF CEMENT aND COAL N
GUJIARAT

SHRI K. S CHAVDA (Patan) X
thank you, Mr. Speaker, for allowing me
to raiss ome important matter regarding
State of Gujarat. It consists of tweo
one is the acute shortage of cement
State of Gujarat; and the second

t the cement unit in the State 15 in

is due to shortage of coal and laying-

of workers by the management of
CC factory at Dwarka in  Jamnagar

S?

T F
£F

.?’ag,

T bave received a telegram from Rajlot
which says:

“Since Ilas; some months. coal in
scute short wupply; cement factories,
potteries, vegetable plants, textily mills
and othey industries of Sauvrashirs
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arca are working partsly or totally
closed resulting in great tewa of pro-
duction and wunemployment. Lurge
number of passenger trains concelled
witheut motice. Public experiencing
terrible hardships. Saurashtra region
far away From coal-belt..” etc. etc.

1 shall now read regarding the cement
unit being in crisis. This is what bas
appeared in the Induan Express, Ahmeda-
dad edition, dated March 25, 1974:

“Cement Unit in Crisis.

The production of cement at the ACC
factory at Dwarka in Jamnagar dis-
tnict has halted since last 15 days due
to shortage of coal, and the manpge-
ment has laid oft nearly 80 workers.

“The factory manager, Mi, S. P.
Chaudhary, told the press on Satvrday
that the workers were laid off in two
batchesy each batch for six days. One
batch is already on lay-off from
March 18 ull March 24 while the
other baitch will be Ilaid of from
March 25. When the first batch will re-
sume its duties.

“The workers are entrusted with non-
productive workx like cl-aning while
the normal datly production of about
950 tonnes of cement has totally
stopped.”

In the same ~ay the new Jahangir Mill,
Bhavnagar, as was pointed out by my
hon. friend, Shri Mehta, is also on the
verge of closure due to shortage of coal.
That is why I request the Government of
India to take immediate stepr to send
adequate quantity of coal to the State of
Gujarat

Regarding shortage of cement, I may
point out that the total demand of cement
in the State of Gujarat per quarter, ue.,
for three months, is R 16 lakh tonnes;
as agsinst this, Government has allocated
only 3.16 lakh tfonnes per quarter.
Therefore, there is acute shortage of
cemen; in the State of Gujarat. ‘This has
led to Biack market. The necdy persom
have to pturchase cement from the black
market. Great difficolties are deing  ex-
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Stathy Leg. (De. & Poware) Bill
poriencad by cpqperative houeing spcie-
tieg md voluntary agencies.
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They Dave bemn forced to suspend the
construction of buildings because of non-
availability of cement. Therefore, I re-
quest the Government of India to increase
the cement quota from 3.16 lakhs toanes
to 6 lakhs tonnes per quarter without fus-
ther delay.

Secondly, the Government of Indis
should make allocations of cement fac-
tory-wise authorising the State Govern-
ment to issue release orders to the fac~
tories within the limits of allocation

MR. SPEAKER. Mr. Banerjec, I got
your note. It will be conveyed to the
Minister

SHR1 S. M. BANERJEE (Kanpur):
To-day or tomorrow the Minister should
make a statement.

MR. SPEAKER:
the Minister.

1 am conveying it to

Vo et

13.02 hrs,

_GUIARAT BUDGET, 1974.75—GENE:
RAL DISCUSSION AND GUIARAT
STATE LEGISLATURE (DELEGATION

OF POWERS) BILL—contl.

MR. SPEAKFR: Now, we tahe up
tho further General Discussion of the
Gujarat Budget for the year 1974-75,

Shri Mavalankar, He has taken
already 13 minutes. The time left with
us is 1 hour 20 minutes

SHR1 P. G, MAVALANKAR (Ahme-
dabad): As I was maying yesterday, the
Government of India took this decision
of dissolving the suspended Assembly of
Gujarat when it waa too lste and when
they had lost all grace. And what is most
improper is that this action of the Govs
ernment was taken throwgh the agendy
of the Governor of the State, Until now
ol m¥mﬂﬁﬁ by the Presi-
dential  Prociamatiom itplf, but, in this
case, the comthirtidnal impropriety was



